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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Original application Mo.8%2 _of 2000
New Delhi, this the Mg day of may, Z00L

HMON’BLE MR.KULDIP SINGH,MEMBER(JUDL )

~A(PRPLICANT
CRy @dvocate: Shrl 3.P. Mabbal
Varsus

1. Union of India through
Director General,
TCeR,
Erisni Bhawan,
Maw Delhi.

E Secretary administration,
ToaR,

. ' Wiishi Bhawan,
Mew Delhi. -

o clan s

(Ey sdvocate: tMrs. NMilima Thalkur)

QRDER

8y Hon’ble Mr.kuldip Singh.Member(Judl)

This 085 ha

£

bean Tiled by the applicani under

Seoction L9 0o

Foehe administrative Tribunal’s  Ach,

sesking the following reliefs.i~
Ci0 To  allow the applicant to the B

Trom L.7.%L.

P
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f1i)  To  revise the rate « shires  Increments

sl

23

parned by the applicant for the yvears of 1991, 1992 and

From Re.d40/- to Re.50/~ and the payment of  arrears

fi11) T revissd sand ma ke paymant of

cotilement,/pensionary  benefits on the pay abt the rate of




his  repre

it

3

of  the applicant is  that he was
appointad as  a Oriver T-3 under the respondents in the

may wcals o Rs.1400-40-1800-EE- 502300 and  hs  was

€

awardad Thraes

advance incrementz of Rs.40/- zach as  a

iteward for his

0

good woirk.,

. It dis  Tfurther stated that

applicant  was  drawing hisz basic pay at

Re. 120/~ (3 advance ents) equal to

on 2arning  the next annual incramasnt on LT L LR

gizixlicant zhould have bzen paid at the rate of
pluz Rz 120/~ bt the applicant was paid at the rate of
Flae A0 ~ This irregularity was brought to ths notice of

sponcants Thirough various representations and

personal  ocon

andents have  rejectsed the reguest ¢

without assigning any  reason wide thelr lestter dated

tacts. Inztead of rectifying the same,

the  applicant

25.5.9%9. The applicant has challengsd the rejsction of
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entation. qoonrding bo
advancs increments sarned by the staTf arse considerad oz

basiz pav for all

-

meirgad  with  thel

553
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applicant  says bhat he is sntitled to sarn increment o

e 50/~ after orossing of the EB. Though the r

conductad BB test of the colleagues of the applicant but

The

covr~1ooked the ocass of the applicant, as a ras

juniors  of the aspplicant were allowsd to oross the BEE a0

alls

that the applicant has

P
[54]

and  as  such  ths zams Is liskls to
applicant  should be allowed to cross  the EB w.oelT.

R .




wond o

4., Tl spondents are

nave taken a preliminary objection that the
sams iz barred by time inazmuch as  the speplicant is
challenging the action of the respondents in not granting

him incremants in the wears 1°

RL, 1997 and 199E.

E. It is further stated that at the time when The
applicant was  granted advance incramsnts e was not

warking  with  the respondents in

Soil Surwvey and Land Uz2 Planning (one of the Inastitutes

Windar the  ITCaR) The adwvancs inocraments wars  granted
wWaa, T and  1L.1.1989 ot ively  and  tThe

applicant was transTerred to the Council, Hsadouarts

Meng Qelhi.

& Tt iz Turther pleadsd that az on 1L.7.90 the

applicant was  drawing  bas

month o as thr achvanos incremsnts. . The

af  annual incrament of Ma.50 ~  was  aotb

e case of applicant at thse stage of
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Pe, le80/~ woe f. 1..7.19921 and it is stated that for thes

purposs of grant of annual incrament, tha basic pay  and

advanos incremsnts cannot be merged t

the demand  of the applicant for grant of Rs. L2350/~ per

~— - oo

month w.e.T. 1.7.91L is not justified under thse relswvant

and the 1llustrations given by the applicant

sams of  his aguss had besn mr antad the bane o f
ing the EB and had also been grant rate

of  inorement  whareas he has been deprived of ths  same.
It i1s mentionsd that they had bsen given  ths  snhanosd
rate of annual Inorsments only whan they had reachad

and not mefors that so his

of the applicant has no marit

"




7. T havea hearad  the learned ocounsel fTor  bhes

partiss and gone through the records of the
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& The basic plea of the spolicant 13z that the

acvanoe Inocrement  granted to him should be mergsd  with

of pay of Rse.  1400-40-1800~EE~50-2300

Bt it is a Faclh which is also admitted by the applicant

s

that the advance increments of Rs.40/- sach was  granhbsd
Lo him oaszs a reward Tor his good working and that reward
cannot  be trested as an enhancemsnt of the stage of  paw

as an  award. Thuz  the

bt it ism o only to be hr

appli would continue to draw the award along with nis

pay  scale and whenever he will reach In his regular  pay

at the stage of Rs., 1800/~ then the department shall

B

cansider his in acocordance with the rules  but  at

e cannot be grantsd

thiz stage whan hse was at

an advance incremnant to Tix his pay at Rs.18005 beca

at  this stage thers is no stage for grant of  advancs

increment  as the advanos incremsnts already gran #%a
Feward cannot be nerged with the scals.
@ Tn wiesw of the abowve, nothing survives in the

08 which ls accordingly dismissed. Mo costs.
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( KULDIP SINGH )
MEMBER (JUDL.)
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